TAVERNIER RESOURCES LIMITED

REGISTERED OFFICE: PLOT NO- 42 CTS NO 1(PT), VILLAGE DEONAR, NEAR MAHESH PHARMA,

ANCILLARY IND ESTATE, GOVANDI MUMBAI — 400043 | CIN: L51909MH1994PLC193901
CONTACT: 8379382912 | EMAIL ID: tavernier.resources@gmail.com
Recommendations of the Committee of Independent Directors (“IDC”) of Tavernier Resources Limited (“Target Company”
or “TG”) under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, as amended (“SEBI SAST Regulations™) in relation to the open offer to the Public Shareholders of the
Target Company (“Open Offer”) made by Amit Vedawala (“Acquirer”).

Sr. No. Topic Particular
1. |[Date June 10, 2024
2. l(\‘TaéT)]e of the Target Company Tavernier Resources Limited

The Open Offer is being made by the Acquirer to the Public Shareholders to acquire
up to 15,54,540 Equity Shares representing the 26.00% of the Equity Share Capital
of the Target Company at a price of ¥ 16.50/- per Equity Share, aggregating to a total
consideration of ¥ 2,56,49,910 /- payable in cash in accordance with Regulation
9(1)(a) of the SEBI (SAST) Regulations.

4. |Name(s) of the acquirer Amit Vedawala

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Name of the Manager to the | Ahmedabad — 380007. Gujarat. India.

offer Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net

Contact Person: Shivam Patel | Website: www.vivro.net

SEBI Registration No.: INM000010122 | CIN: U67120GJ1996PTC029182
* Aditya Mhatre (Chairman)

 Mayur Vora (Member)

3 Details of the Offer pertaining
© |toTC

6 Members of the Committee of

Independent Directors . Shailesh Vora (Member)
e Al IDC members are Non-Executive and Independent Directors of the
Target Company.
7 IDC Member’s relationship « None of the members of the IDC holds any Equity Share in the Target Company
* |with the TC except Mayur Vora who holds 120 Equity shares in the Target Company.
 None of the members of the IDC has any contracts or any relationship with the
Target Company.

o ) No member of the IDC has traded in any of the Equity Shares/ other securities of the
Trading in the Equity shares/ Target Company during the:

8. I(g%elrv'?mcgg:fs of the TC by 1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this recommendation.
9 IDC Member’s relationship None of the members of IDC has any contract/ arrangement / relationship with
" |with the acquirer the Acquirer.

Trading in the Equity shares/
10. |other securities of the acquirer | Not Applicable (as the Acquirer is an individual)
by IDC Members

The IDC is of the opinion that the Offer Price of ¥ 16.50 per Equity Share is fair and

Recommendation on the Open | reasonable in terms of the SEBI (SAST) Regulations.

11, |offer, as to whether the offer is | However, the Public Shareholders of the Target Company should independently

fair and reasonable evaluate the Open Offer and market performance of the Target Company’s Equity

Shares and make their own informed decisions with respect to the Open Offer.

The members of the IDC have perused the following offer documents for

recommendation on the Open Offer:

1. Public Announcement dated February 23, 2024 (“PA”)

2. Detailed Public Statement published on March 1, 2024 (“DPS”),

3. Draft Letter of Offer dated March 6, 2024 (“DLoF”)

4. Letter of Offer dated June 05, 2024 (“LoF”)

Based on the review of the offer documents, the members of the IDC have

1. Summary of reasons forthe |considered the following factors for making the recommendations:

recommendation 1. The Acquirer intends to support the management of the Target Company in their
efforts towards the sustained growth of the Target Company.

2. The Acquirer shall be classified as the promoter of the Target Company and
the existing promoters shall cease to be promoter of the Target Company in
accordance with SEBI (SAST) Regulations and SEBI (LODR) Regulations.

3. The Equity Shares of the Target Company are infrequently traded on BSE in terms
of Regulation 2(1)(j) of the SEBI SAST Regulations.

4. The Offer Price is in accordance with 8(1) and 8(2) of the SEBI SAST Regulations.

13. |Disclosure of Voting Pattern | The recommendations were unanimously approved by the members of IDC.

14 Details of Independent
| Advisors, if any.

Any other matter(s) to be

highlighted

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying

this statement is, in all material respect, true and correct and not misleading, whether by the omission of any information or

otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of the Committee of Independent Directors of
Tavernier Resources Limited

None

15. None

Sd/-

Aditya Shashikant Mhatre

Date: June 10, 2024 Chairman - Committee of Independent Directors
Place: Mumbai DIN: 08279385

AdBaaz
==
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Modi retains A-team...

FROM PAGE 1

and fisheries, and Chirag
Paswan food processing indus-
tries.

Shiv Sena’s Jadhav Prat-

Prime Minister Narendra Modi chairs the first meeting of his new Cabinet, on June 10

THE RESPONSIBILITIES
GIVEN to Khattarisan unmiss-
able signal to Haryana, where
Assembly elections are due in
fourmonthsand theBJPisona
sticky wicket especially since
the party’s tally halved from 10
to five in the Lok Sabha elec-
tionsand aresurgent Congress
is knocking on the doors.
Accommodating allies
whom he needs for stability in
the government, Modi has allo-
cated thekeycivil aviation port-
folio to young TDP minister K
Ram Mohan Naidu. Inciden-

tally, the TDP had got the same
ministry in 2014 as well when
the Chandrababu Naidu-led
party was a member of the rul-
ing NDA.

While the TDP got Civil Avia-
tion, JD(S) H D Kumaraswamy
was given heavy industries and
steel,Heavyakeyinfrastructure
portfolio. There were reports
that the JD(S) was pushing for
agriculturebutthe BJPsoughtto
keepitforitself,significant since
one of the key issues which had
come up during the election
campaign was farmer distress.

BJP president ] PNadda,who
returned to the Modi Cabinet,
hasbeen given the health min-
istryyetagain alongwith chem-
icals and fertilisers. While
Piyush Goyal retained com-
merce and industry, Dharmen-
dra Pradhan was given educa-
tionagain.Thereisnochangein
the portfolios of Bhupender
Yadav who was given environ-
ment, forests and climate
change again and Hardeep
Singh Puri who has retained
petroleum and natural gas and
lost housing and urban affairs.

PTIPHOTO

The BJPretained anotherkey
infrastructure ministry, ports,
shipping and waterways,which
stayed with Sarbananda
Sonowal. Similarly, the BJP has
keptrailwats.AshwiniVaishnaw
has been given that portfolio
along with information and
broadcasting and Broadcasting
and electronicsand information
technology.

HAM’s Jitan Ram Manjhi
hasbeen given micro,smalland
medium enterprises, JD(U)’s
Rajiv Ranjan alias Lalan Singh
the portfolios of panchayati raj

aprao Ganpatrao,whoisa Min- |

ister of Statewith independent
charge hasbeen given the Min-
istry of Ayush and MoS charge
in the Ministry of Health and
Family Welfare.

Similarly, RLD’s Jayant
Chaudhary — another MoS
(independent charge) — has
been given Ministry of Skill
Development and Entrepre-
neurshipand MoS chargeinthe
Ministry of Education.

The portfolios of some Min-
isters have been switched. So
Giriraj Singh hasbeen moved to
Textiles from Rural Develop-
mentand Panchayati Raj; Jyoti-
raditya Scindia to Communica-
tions from Civil Aviation;
Gajendra Singh Shekhawat to
Culture and Tourism from Jal
Shakti; Kiren Rijiju from Earth
Sciences to Parliamentary
Affairs and Minority Affairs;
Mansukh Mandaviya to Labour
and Employment and Youth
Affairs Sports from Health; G
Kishan Reddy to Coal and
Mines from Culture and
Tourism. C R Paatil is the new
minister for Jal Shakti.

Statistical system set to be overhauled to better...

"WE ALSO WISH toreduce the
time taken to conduct the sur-
vey, and subsequently release
theresults,'said an official.

The delayinrelease of essen-
tial macro data and frequent
revisions hasa majorimpact on
the policy making exercise of
the government, say econo-
mists.The GDPdataforinstance
iscrucial for the Budget making
process,aswellas monetary pol-
icy decisions. A sharp revision,
either upwards or downwards,
may create a situation of error,
and can dent the policy’s

Cabinet nod to
30 mn houses
under PMAY

FEHAD REPORTED earlierthat
under the revamped (PMAY-
Gramin), the cash support will
likely be enhanced to around
%2.3-2.4 lakh/housing unit
fromX1.2-1.3lakhinthe previ-
ous scheme, due to cost escala-
tion.The governmentwill likely
build another 2 million afford-
able houses in the next five
years. The Centre will also
launch a revamped urban
affordable housing keeping in
mind the escalation in costs.
Accordingly,it mayunveilanew
%60,000 crore interest subsidy
scheme for the urban poor and
middleclassforfiveyears.It may
offer interest subvention of 3-
6% per annum on home loan
amounts up to I5 million. The
extant scheme offered interest
subvention forhomeloansupto
%18 lakh.

The carpet area will likely be
much higher than under the

T

newscheme comparedwith the
earlier Credit Linked Subsidy
Scheme (CLSS) for the urban
poor under the Pradhan Mantri
Awas Yojana-Urban (PMAY-U).
Under the CLSS scheme of
PMAY-U, the Centre was giving
an interest subsidy of 6.5% for
home loans of up to ¥6,00,000
forthe economicallyweaker sec-
tions, 4% and 3% on loan
amount of 6,00,000-
12,00,000 and %12,00,000-
18,00,000 to beneficiaries
belonging to MIG-I (160 sqm)
and MIG-II (200 sqm) cate-
gories respectively for acquisi-
tion/constructions of houses
(including re-purchase).

impact.“Strengthening the sta-
tistical system to revamp GDP
and employment data to
increase the reliability is a very
good move,” said Lekha
Chakraborty, professor,National
Institute of Public Finance and
Policy (NIPFP).“Significant com-
ponents of GDP are extrapo-
lated due to outdated data,’ she
said. This is perhaps why dis-
crepancy exists

Discrepancy is a component
within the national income
data. In the expenditure
method,it’s that column which

reflectstheamountwithin GDP
that has not been allocated to
other components, such as
investments or consumption.
Notably,in FY24, due to its size,
discrepancyadded 4.2 percent-
age points to growth, which

came in at 8.2%, say econo-

mists. The statistics ministry is
aiming to reduce the quantum
of discrepancy,and is holding
consultations.

FF had reported earlier that
the National Sample Survey
Office (NSSO)is likely to under-
take many more surveys,on the

request of other ministries. Ear-
lier in FY24, several ministries
including agriculture, com-
merce, labour, tourism and
health had separatelywritten to
the statistics ministry for tech-
nical support for these addi-

tional statistical exercises. The
areas covered in the surveys
include tourism footfall surveys
of different states, ailments
among the elderly and price
estimation of industrial inputs,
an official had told FE earlier.
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MERCANTILE VENTURES LIMITED

CB: L6191 TN 985PLCOGTI0S
Fegd. Crfice: 88 Mount Road, Gundy, Ghennal - 600032 Tet (2440432209
Emak admn@mercantieventiras.con wabste: waww mananlieventuses.oa i

Balmer Lawrie Investments Limited

(A Government of India Enterprise)
Regd. Office: 21 N. S, ROAD, KOLKATA - 700 001
CIN: L65999WB2001G0I093759
E-mail: lahot.a@balmerlawrie.com, Website: www.blinv.com
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We, RADHA SUBRAMANIAN alias M RADHA
EEH AIYPEER424), B4l R KRISHHA alias
.Sl RAMESH (PAN AWXPRITTON) and
RANGAMAYAKI alias THANGAMANI
PAN AHEFMEEiEU[] are jaintly haldin
share of Face Valup Rs. 100 In Bosc
Limited ifu-mulglr: Motor industries Company
leﬂ'lw 15 registered office at Hosur
Foad, all, Bangalare - 560030 in Folio
RO0A42 neanmil Share Cerlificate Murmbers
00015094, 000ERO9E =nd O025487H wdh
Distinctive Mumbers from 1267316 - 1267316,
1749109 - 1748101 and 3500607 - 3509698,
Vi's hemeby give nolice thel the-said Sham
'Earljﬁtalag ara lost and we have applied o fhe
I.“.--::r'ﬁ|:us.|nLI issuEof duplicate Share Garlificates
and exchangs of the sams wilh Face Vale
s 10 cartilicate,
The punlic s hereby wamed against purchasing
of dealing in amwey with the said Shame
Larfificates, The Gompany may issue duplcate
Share Carificates ¥ no absactian is recaived by
{ber T parny weithin 39 diays of the pubbication-o
thes advertisament, afier which no clalm will be
enteriaingd by the Companyin thatbehes,
RADHA SUBRAMAMIAN

SAl R KRESHNA
Place: BENGALURU FLANGAMAYRH]
Date : 11.06.2024 Fofio Nio; ROME4E

PUBLIC NOTICE OF POSTAL BALLOT THROUGH
REMOTE E-VOTING

Members of Baimer Lawrie Investments Limited (“Company™) ane harehy infarmed
that purssant o Secton 110 and Section 108 of the Companies:&et, 2013 [the "Act”) read
with Bule 22 and Rule 20 of the Companies {Management and Adminssirabion) Rules,
2014 (the "Management Rules”) and ather applicable provisions of the Companies Act
2013 & the Rules, Circulars; Molifications framed or ssued theraundar (including any
statuiory modification|s) or Te-enaciments) thereof for the time being i force |, Genersl
Circular Nos: 1472020, 1712020, 2252020, 332020, 302020, 10/2021, 02022, 112022
and 08023 ssued by the Ministry of Corporate Affairs ("MCA™) dated April 8, 2020, Apr

13,2020, June 13, 2020, September 28, 2020, December 31, 2020, December 8, 2021,

May 5 2022, December 28, 2022 and Seplember 25, 2021 respeclively ["MCA

Circutars”), Requlation 44 af Securites and Exchangs Board of India (Listing Obligations
and Disclosure Reguirements) Regulabions, 2015, (the "Listing Begulabons™),

Secrafarial Standard on General Meetings (*55-2") issued by the Instiute of Company

Secretaries of India (ICSI) and other applicable provisions, If any, the Company had

mitiated and compieted the dispatch of Motice of Postal Ballot dated Tuesday, 28™ May,

2024 slong with Explanatory Statement on Monday, 10° June, 2024 (end of day),
threugh Electranic Maans 1o the mambers of the Company whose names appearsd in
the Register of Members / List of beneficial cwners as raceived from Depositones a3 oh
the cut-off date i.e. Friday, 31" May, 2024 [end of day) for seeking the approval of the

Members ofthe Company by way of Drdinary | Speceal Resoluton(s) for the fallowing

1. Splitting / Sub-dividing of one (1) Equity Share from face value of Rs. 10/- each

intoten {10) Equity Shares of face value of Re, 1/- each

2, Alteration of Capital Clause of Memorandum of Association (MOA) of the

Company

3. Alteration of Articles of Association (ADA) of the Company

Tha sald nofice 5 available on the Company's wiabsite al www.blinv.com, on the websibe
of the Cankral Depository Senices [Indis} Limited ("COSL") at wew_evolingindiz.com
and on the website of BSE Limited at www.bagindia.com. A person who is not 5

Member of tha Campany as on the cul-off dale should treal this notice for Information

purpose only,

In furtharance 1o the same, Ihe Members are bereby informeed that;

8. Inaccordance with Regulation 4411) of Listing Regulations and Sechon 110.and 108
of the Act raad with Rulie 22 and Ruks 20 of the Management Rules and the MCA
Circudars, communication of the aszent of diszent by the Membars would bake place
through remote e-woling system;oniy. Accordingly, the Company has engaged to
provide remote e-voling facility to the Members of the Company whose names
appearad |n the Register of Members/ List of beneficial owners as received from
Deposilones 33:on the cot-off date o cast their vote: Onfva  person whose name’is
recorded in the register of members arin the register of beneficial owners mainlained
by the depesitonas as of the cut-off date only shall be entited o avail the faciity of
remote e-voling,

b, The facility for remote ewofing will commence from Tuesday, 11" June, 2024
(09:00 am) and end on Wednesday, 107 July, 2024 {05:00 pm), remote e-voting
shall not be allowed beyond the said date and time. Further, the remaote e-voling
moduleshall be disabled by COSL after 0500 prm an Wednesday, 10° July, 2024 for
voling thereafter.

.. =hri Mavin Kothar, Practicing Company Secretary, iMembershp Mo, FCS — 5835,
Certificate of Practice Mo, 3725) has been appointed as the Scrutinizer 1o ensure thal
thi remote e-voling is conductad in fair and fransparant mannes.

d. Members holding shares as on cut-of date Lo, Friday, 31" May, 2024 (end of day)
may ootain the login id and ‘password by sending. 3 request &t ria@cbmsl.com.
Howsver, if hefshe is already registerad with NSDL or CDSL may kindly follow e
Instructions for evating stated In notice

g, -The shareholders whose a-mall addresses are nol registered with the Company /
Depositeres ! Depostory Partcipant, may reques! for registration of e-mail id and fer
procuring wser i and password for the remote e-voting on the aforesaid resalutions
asper the process stated heraundar;

s Incaseshares ane held in physical mode, the Members are freguestad to epdate
KX through duly signed original hard copy of Form 15R-1 and Form 158-2 o CB
Managemsnl Service Private Limited, the Registrar and Shara Transfer Agent
Company atils office efuated al P-22 Bondel Boad, Kolkata FO0015

s Incaze shares are eld in demat mode, the Members arg requested to contact
the Deposdory Paricipant and carmy out regstraton

f, The Resulls of the Postal Baliot, along with the Scrutinizer's Report, will be intimated
to Bombay Slock Exchange Limilad {BSE Limitad”), whera the aquily shares of the
Cormpany are listed, within 2 Working davs from the condusion of the ramote
e-vobing by the Chairmanor any other person-authonsed by him, The Resulls of the
Postal Basol along with the Scrutingzer's Report will also be displayed on the
Company’s website al www.blinv.com, on the wabsiio of COSL at
www evotmgindia com and 3t the Registersd Office ofthe Company

. In cassof any query | gnevance connecied with the Postal Ballof through remote
e-voting process, the Members arerequestad 1o conlact

Mr. Abhishek Lahol, Company Secretary and Compliance Officer of [he
Company by writing at 21, Netaj Subhas Road, Kolkata - 700007 or by phone-at
033-2222-5227 or through e-mail - lahotL a@balmerawne.comor

2. Mr. Rakesh Dalvi, Sr. Manager, Central Depository Services {India) Limited
{CDSL). A Wing, 25th Floor, Marathon Futures, Mafatlal M#l Compounds,
M M Joshi Marg, Lower Parel (East), Mumbai - 400013 or by e-mai
helpdesk evoling@edslindia.com orby caling  toll - free number 1800 22 55 33

For BALMER LAWRIE INVESTMENTS LTD.
Sdl-

Abhishek Lahoti

Company Secretary and Compliance Officer
Membership No- A25141

Date: 117 Juna, 2024
Place: Kalkata

NOTICE OF POSTAL BALLOT

Mambers are hereby informed that purssant 1o the provisions of Section 110 of the
Companies Act, 2013 (the "Act’), read with Rule 20 and 22 of the Companies
{Managemant and Administration) Rules, 204 (including any statutory modificationd(s)
or re-enaciment(s) thereof for the tme being in force) as amended from fime to tme.
read with General Circutar No. 092023 dated 25” September 2023 and other circulars
izsued by the Mimestny of Corporate ARfairs and: Requéstion 44 of the: Securities and
Exchange Board of India (Listng Obligations and Disclosure Reqguirements)
Reguiations, 2015°and ofther-applicable faws, Rules” and Fegulationg, i any, the
approval of members of Mercantile Venhuses Limited (the "Company™) is sought for the
following Ordinary resolutions by way of remote e-voting ("a-vating”) process:

(SMo.  Description of Ordinary Resolutions
1 To conslder and approve Material Related Party Transactions with
.  Mis. Southem Pefrochemical Indusiries Corparation Limited {SPIC)
2 Toconsider and approve the Material Refatad Party Transactions
with Mis, South India Travels Private Limited (SITPL)

The Company has completed the dispatch of electronic copies of the Postal Ballot
Notice along with the explanatory statement on Monday, June 10, 2024, through
alectronic mode 1o those Members whose namas appear in the Register of
Members or List of Beneficia! owners as received from National Securibies
Daepository Limited ("NSDL") and Ceniral Depository Services (India) Limited
["COSL") [collectively referred to as “Depositones”) and who have registered their
& mail ids with the company, or depositories as on May 31, 2024 {"Cut-off Date”).
Members are required lo communicate their assent or dissent only thraugh
remeote e-voting facility.

The Posial Ballot Nolice along with explanatory statement can alsc be
downlaaded from the website of the Company- www mearcantileventynes, co,in ar
website of stock exchange www.bseindia.com or on the website of COSL
www.cdsfindia.com. Members can request for an electronic copy of the same by
wriling 1o the Registrars and Share Transfer Agent (RTA), Cameo Corporate
Services Limited, Subramanian Building, 1 Club House Road, Chennai - 600 002,
Email: investorficameoindia.com or may contact the Company Secrelany and
Compliance Officer at the registerad office of the Company at the address given
above or through e-mall - csf@mercantileventures.co.in.

The Board of Direclors of the Company has appointed Mis. B Chandra &
Associates, Practising Company Secratanes, as the Scrutinizer for conducting

the Postal Ballof through remote e-voling process in a.fair and fransparent
manner.

In ecordance with the applicable circulars issued by Ministry of Corporate Affairs
the company 1S providing to its members the facility (o exercise theer ight to vote
anly by electronic means (Evoling). The Company has engaged the services of
COSL for the purpose of providing e-vofing facility toall its members,

Members whose names appear in the in the Register of Members or List of
Beneficial owners as on the cut off date will only be considared for @ voling.
A person who iz not a8 member as on cut off date should treat this notice for
information purposes only,

The Company has engaged the senvices of Cameo.Corporate Services Limited,
Subramanian Building, 1 Club House Road, Chennai - B00 002 as Registrar and
shara Transter Agents (RTA),

The detailed instruchons on the process of remote e-voling including the manner
inwhich the members have nol regislered their email addresses can register thelr
g-mail address and/or vole is specified in the notice.

The remote g-voting period will commence on Tuesday, 117 June, 2024 (9.00
AM) and ends on Wednesday, 10" July, 2024 (5.00 PM). The remote e-voling
facility shall be disabled thereafter, Once Vote is cast by a member change will noi
bie allowad subsequeantly,

Members who have not registered their @ mail id, to register the same in the
fallowing manner:

8. Members holding shares in physical mode who have not registerad/
updated their emall address are requested to register  the same with the
company’ RTA by sending an emall o cs@mercantieventures.coin |
investonfiicamecindia.com,

b. Members holding shares in demalenalized mode, who have not
registerad thedr email address with their Depasitory participant [s) are requested
to get in touch with their depository parbicipant with whom they maintain their
demataccount

The manner of e-voling of members holding shares in physical mode,
dematerializad mode and of those who have not ragistered thelr emall ids are
given in tha postal balkol notica,

The resolutions, if passed with requiste majority by the members through Postal
Ballet shall be deemed to be passed on the last dale of the voling period i.e
10 July, 2024. The resuit of Postal Ballot by remote e-voling will be announced on
12 July, 2024 at tha Registerad Office of the Company, The results along with the
Scrutinizer Report shall be displayed at the Regstered Office of the Company,
infimated to the BSE and also be hosted on the Company's website and the
website of CODSL www.evolingindia.com.

All grievancas connected with the facility for voting by electronic means may be
addressed foMr. Rakesh Dalvi, Sr. Manager, (COSL) Cenfral Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurax, Mafatial Mill Compounds,
N M.Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an emai to
helpdesk avoling@edslindia.com or cs@mencanilaventuras.coin o call at wll

freeno. 1800:22 5533 For Mercantile Ventures Limited
E M Rangaswami
Place ; Chenmai DIM: De463T53

Whaole-Tme Dweclor

Date ;10" June, 2024

Cognizant to acquire Belcan for $1.3 bn

“SO, IT'S A cross-pollination of
services on both sides and the
leverage of distribution net-
works on both sides,” Kumar
added.“..That’s the synergy we

@icicr
PRUDENTIALT
. MUTUAL FUND
" TTARAKE! KAREINT

see” Cognizant said that as part
of the deal, Belcan would con-
tinue to be led by its CEO Lance
Kwasniewski and operate as a
unit of Cognizant. Cognizant,

which hasamarketvalue of $33
bn, is looking to strengthen its
offerings in specialised areas as
it braces for a slowdown in

spending from clients. reuters

ICICI Prudential Asset Management Company Limited

Corporate ldentity Number: L2939901 1993PLC054135

Registered Office: 12" Floor, Narain Manzil, 23, Borakhaomba Road, New Delhi - 110 001,
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurla Complex,
Bandra (East), Mumbai - 400 051; Tel: +91 22 2652 5000, Fax; +91 22 2652 B100,
Website: wwwiicicipruamec.com, Emaoil id: enguiry@icicipruomc.com
Central Service Office: 2™ Floor, Block B-2. Nirlon Knowledge Park, Western Express
Highway. Goregaon (E), Mumbai - 400 063, Tel; 022 2685 2000 Faox: 027 26868313

Motice to the Investors/Unit holders of ICICI Prudential Long Term Bond Fund (the

Scheme)

Motice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under income Distribution cum
capital withdrowal option {IDCW option) of the Scheme, subject to availobility of
distributable surplus on the record date i.e. on June 13, 2024*:

Quarterly IDCW

Name of the Scheme/Plans

| ICICI Prudential Long Term Bond Fund

NAV as on
June 7, 2024
(¥ Per unit)

Quantum of IDCW
(% per unit) (Face value
of X 10/- each)

0.1940 12.3992

| Direct Plan — Quarterly IDCW

.2124 12,7529

S The distribution will be subject to the availability of distributable surplus and may
be lower depending upon the extent of distributable surplus available on the record
date under the IDCW aption of the Scheme.

# Subject to deduction of opplicable statutory levy, if any

* orthe immediately following Business Day, if that doy is o Non - Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the
Scheme, at the close of business hours on the record date.

It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout
and statutory levy (if applicable).

For ICICI Prudential Asset Management Company Limited

Place: Mumbai
Date : June 10, 2024

Mo, BO506/ 2024

To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruame.com

Sd/-
Authorised Signatory

Investors are requested to periodically review and update their KYC detoils along with

their mobile number and email id,

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness

Progroms across the country, To know more about it, please visit https:fwww.iciciprugme.com
or visit AMF's website https:iwwwamfiindia.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

REGISTERED OFFICE: PLOT NO- 4

TAVERNIER RESOURCES LIMITED

2 CTa ND 1(PT). VILLAGE DEONAR, NEAR MAHESH PHARMA

CONTACT: 887¢ B ¥ | ()
Recommendations of the Committee of Independent Directors (“IDC™) of Tavérnier Resources Limitéd (“Target Company™
oF “TC") under Regulation 2617) of Securities and Exchange Board of India {Substantial Acquisition of Shares and Takeovers)

Regulations, 2011, as amendad (*SEBI SAST Regulations™) in refation to the open offer to the Public Shareholders of the
Target Company ("0pen Offer”) made by Amit Vadawala {“Acquirer”).

Sr. No. Topic

Particular

1. [Date

June 10, 2024

5 Mame of the Target Company
= TG

Tavemnier Resowrces Limied

Details of the Ofler partaining
w0 TC

The Open Offer is being made by the Acquirer to the Public Sharehoiders to. acquire
up to- 15,594,540 Equity Shares representing the 26.00% of the Equity Share Capital
of the Target Company at a price of T 16.50/- per Equity Share, aggregating to a total
consideration of T 2,56,49,910 /- payable in cash in accordance with Regulation

0(1){a} of the SEEI (SAST) Regulations,

4, [Name(s) of the acquirar

Amit Wedawala

Wame of tha Manager 1o the

Vivro Financial Services Private Limited
Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center. Paldi,

Ahmedabad — 380007, Guiarat, india.

with the TC

offer Tel. No.: +91 79 4040 4242 | Email Id: invastorsa@vivro, net
Contact Person: Shivam Patel | Website: wwwvivro.net
SEBI HEgIshaﬂthu.: (MMO00010122 | CIN: UET120G41986PTCO29182
. = Aditya Mhatre (Chairman)
6. [ogepandenDiecors|* Vv Vora (Moo
« Shaitesh Vora (Member)
« Al ID: members are Non-Exacutive and Independent Directors of the
Target Company
7 DG Member's relationship * Mone of the members of the [DC holds any Equity Share in the Target Company

except Mayur Vora who holds 120 Equity shares in the Target Company.
» Mone of the members of the IDC has any contracts or any relationship with the

Target Company

Trading in the Equity shares;
g. |other securities of the TC by
IDC Members

Mo mamber of the IDC has traded in any of the Equity Shares/ othar securities of the

Target Company during the:

1. 12 (Twelve) months praceding the date of the PA
2. Paring from the date of the PA till the date of this recommendation;

g IDG Membear's relationship
" |with the acouirer

Mone of the members of IDC has any contract’ arrangement / refationship with

@ ACOUITET,

Trading in the Equity shares/
10. |other secuntes of the acquirer
by IDC Members

Mot Applicable (a5 fhe Acguvrer is an individual)

Recommendation on the Open
11. |offer, as to whether the offer is
fair and reasonabla

The [0 iz of the opinion that the Offer Price of T 16.50 per Equity Shara is fair and
reasonable in terms of the SEBI (SAST) Regulations.

However, the Public Shareholders of the Target Company should independently
evaluata the Open Offer and markel performance of the Targe! Company's Equity
shares and make thelr own informed decisions with respect to the Open Offer,

aummary of reasons for the

12 recommendation

The members of the IDC have perused the lollowing: offer documents for

recommendation on the Gpen Offer;

1. Public Announcement dated February 23, 2024 (“PA")

2. Detailed Public Statement published on March 1, 2024 (“DPS™),

3. Draft Letter of Offer dated March 6, 2024 (“DLoF")

4. Letter of Offer dated June 05, 2024 (“LoF")

Based on the review ol the offer documents: the members of the IDC have

considerad the following factors for making the recommendations:

1. The Acquirar intends to support the managament of the Targe! Company in their
efforts towands the sustainad growth of the Target Company,

3

2. The Acquirer shall be classified as the promater of the Target Company and

the existing promoters shall cease to be promoter of the Target Company in
accordance with SEBI (5A5T) Requlations and SEBI (LODR) Reguiations

The Equity Shares of the Target Company are infrequendty traded on BSE in terms
of Reguiation 2(11(j) of the SEBI SAST Reguiations.

highlighted

4. The Offer Price is in accordance with 8{1) and (2 of the SEBI SAST Requiations.
13. | Disclosure of Voting Pattern | The recommendations were unanimously approved by the members of IDC.
Details of Indepandent
L Advisors; if any, None
15 Any other mater{s) to ba -

Date: Jupe 10, 2024
Place: Mumbai

“To the best of our knowledge and bedief, aftar making the proper enquiry, the information contalned in or Accompanying
this statement is, in all material respect, frue and correct and not misleading, whether by the omission of any information or
otherwise and includes all the information required fo be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of the Committee of Independent Direclors of
Tavernier Resources Limited

Sd/-

Aditya Shashikant Mhalre

Chairman - Committea ol Independent Direclors

DIN: 08279385

AdHaaz

financialexp.epaptin
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MUTUAL FUND Corporate Identity Number: U99999DL1993PLC054135 FreaatsT o, ded. e, (eftert/emore) A, B e
_TTARAKKI KAREIN! Frater . 303, G T, 8 ST A, st oftén et (aiem)

G, TETIET AT e TG eI W@ HE T Hi1iYereh saTa Treare 3T Hefl HEan garm Gvand Ad. et 94, 0% THa @, §%. 00 Y&l TEIet TSIHE THI eeherrehl Ruar= sifan
Geft QAT A ST, FAT TR0 7] el A TehIgHml foshvard Age.

HUHUHUA, 319 TR A, AThieT s,
wiaEd (), HaE- Yooouu, 7.
0/ ¢RRREERCS A HET FAT THTIHTAT
2y feamiean o wefam ¥Hd, F@
AT I T A hedT™ TS A

Registered Office: 12" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ONE BKC, A - Wing, 13t Floor, Bandra-Kurla Complex,
Bandra (East), Mumbai - 400 051; Tel.: +91 22 2652 5000, Fax: +91 22 2652 8100,
Website: www.icicipruamc.com, Email id: enquiry@icicipruamc.com

3Tt arTfor greft
5. 3-forema 7 forsht swearet 39 avia oo widffer gsar smfr wiftrpa sifuerri=an fftaomarcd smrferrreism s TR Ferean J3TRUH [T https:/idisposalhub.com ATHd FHUATd
¥gq. fafearor, foaema fran ffaqr areleromen ot snfor ol wdiar Foan us o, drowm sead, Wiitga s, smEfiemrfiers % fafiee +:2%00xyrexy fFar faema

Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express T A S T AR AT o sampson.albert@icicibank.com.
Hiah G E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313 Rt 3. ST $-forerma el s, Hiwon, st forema foshrea weamemor 31 snfn v st §-forema fifee gEamaw @ S9HTEe hitps://disposalhub.com 3T 3T TR,
ighway, Goregaon (), Mumbai € X %»—cﬁa'réasrrﬁ;%rﬂr =t 3. ge /0 A9 o ermeherEer s ffite’ = Aardia fedie graeea wnti gen, forema Aievh f st gw enfor s harEEh gEaES 9@ ¢R, 203y USH @, oo @1 whd
: : . TSGR STEOR AT, STE TR e iaH, Jig Fell i, 9t (), o8- ¥oo oy, e smE s e fafiee, < a1 weel, T Yiée T, Wy s e, IO ¥ 22 oo 39 et H. forama
Notice to the Investors/Unit holders of ICICI Prudential Long Term Bond Fund (the /- o1 1 el 7 S ) 4 ST T e 2t Rt SR S 2 8 e,
Scheme) oft. S, ot . Tl /ST 35 A A 4T o 2T SR STeh ST /2 T S e fael T AT, FT A 2 Fe e T e e o i
ThA I AT forema 1@ eehervars fafdare st sfr s sftrra stfremr=ai stedre.

Notice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under Income Distribution cum
capital withdrawal option (IDCW option) of the Scheme, subject to availability of
distributable surplus on the record date i.e. on June 13, 2024*:

. A SIS ST AT Tt JermETee fersht FEeT TRt GO IOIE AT STECATH SIS IS ST AT avEe Tete S ot st wa s J5e, @ witmar

foemmor: gerg fomeh: 22 /08 /0¥ e

Trammaefea fem ¢(5) siarta 30 feami=h aifafien fosht gzm

AR T FlGR, TEEeER A1 feeraren drEE! atia THE THEe TRETd ST S SIS @d gewd HarErdl AgR geE Uhe giud oard I 3T, FEL hedt are woEl
feretral/ forsht shvaTa At sTfor Jefa aeraTehl Tl ST SATS ST Eatag age FUATd IS, FITATE FROMES foerra 2ig 7 rohears SRrAsTRIes shen T sfFe o7t o siara
. @E@ R, Hue-3, aﬂa’;ﬁ %. T siarid fedean aqdiqan A U TeEeER i1 Teid Vel e Grsil O fheT hiveardl 1= aeas sie aro w1 faeshvar s Teie.

9%, M. 232, HAREErE, aEe@ Teten : STF 28, RoR¥ |/ -t st
ke S, FES U, TSI G- d%emw:g\ﬁ amﬁamﬁma‘m%ﬁég)
¥oo 032, AT fowmfl sfiwe et
YT SRR A AT R ST
FEFEE FEFHERE A
R¥.0%.20%% faum @it ergd
ST AT G #fiwd) e s
R A TG HCA-3 S
ARATEEH A A ST wLreTed

SHFd AAad AT wETeEE fordt

WER A\

NAV as on
June 7, 2024
(X Per unit)

Name of the Scheme/Plans Quantum of IDCW
(X per unit) (Face value

of T 10/- each)$#

ICICI Prudential Long Term Bond Fund
Quarterly IDCW
Direct Plan — Quarterly IDCW

0.1940
0.2124

12.3992
12.7529

The distribution will be subject to the availability of distributable surplus and may
be lower depending upon the extent of distributable surplus available on the record

g IF ﬁ Indian Bank

date under the IDCW option of the Scheme. el o 4 sTTEEE ALLAHABAD
Subject to deduction of applicable statutory levy, if any T AT FHIOMTH FTE R ST et e, Tt fawm, gaw wee, Tod e an, i, e . (037) 33%¢ Wxoy, R8¢ onz, RR7L0R0Y, T F. (033) I32L LUko
i i S i A A e ik . :

é?ﬂnéz: https://www.mstcecommerce.com ED} Wﬁwé-ﬁmﬁlﬁ'{%‘ﬁ T
R AT A TR Ao W TR W I ded™™ | W e, Q003 siata §-forema fearshl g

U IV-U [fFaw ¢ (&) TR ugT] Termer fiesendizan fashisfiar fosht g

Tarftdt sevee (TwiEHe) o, 200 =t fam ¢(5) =am wadt wearamt faagierasvm ofre fehtgarm offe wamTiTere offiew ofve TrhiHe atfh
Torergfdt getee afae, 003 ot TUTeR firesehd iea feshadi=h §-ferema fashy g,
ATGR TTHT S T FRIVa: FHsigr Ao FHiGR Fi1 a1 SuaTd 3d 3, Wil FHg Tomer fieehd! Rl aFeishs a1/ TTid o7ed f=n wikfasw /seas weett

or the immediately following Business Day, if that day is a Non — Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the
Scheme, at the close of business hours on the record date.

It should be noted that pursuant to payment of IDCW, the NAV of

e qreuEd ¢ fggEren s
“‘arefieren, TS IeAE Yook, He§
I, A THN W, de T, B,
Hag-¥oo 00t AT T AT
SR e gedia wivaE ot sTE
a9 weard #. d9d 3ft 9n,

Heet-3, eEAHt %, g% A ST e, AU G WTTAE TR AR ST Wiefiel W R feeiea el wreiie Tg aued X IR Wa o, W oy 5 o annfvr
the IDCW option of the Schemes would fall to the extent of payout | | saadmegs  feama  simiane X T R A oy e foredt S,
and statutory lev (If a |icab|e). g a1 FH . Tresena el . |g fieade HIER /FHIER /TRTUTEEaRT= ATd UETag RO Tl A Tt fewa (1.5, ) hrce kil
yievy . . o e TG ST At e s = vt (et feort) A o T (FTA)
For ICICI Prudential Asset Management Company Limited JEMUEHT FeAT A AT /FEdT Seht At
Place: Mumbai Sd/- ETCRIGEERH (2)%.:13%\:;17@5%(%&3{) TR 59 A, 9T e, Wiet .
Date : June 10, 2024 Authorised Signatory e/ - ?ymzs%%ym?%ﬂa;‘!yg%(?) ’BﬁW‘F
. FURA T Slgo 9o, 3?"1%,5@‘1}7@
No. 005/06/2024 Rregrférerd, g wrew i 3, AT, T -0 o, (3) St . g (st AT e
To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com 3 PN S— Y. JTATITS $JF7Tes AT “?‘ TCH) TR G A A 6 e, 4 ®. ¢,%3,8¢,000/-
ESHH. ¥, 3 T HiweETe. ., wie %. Ry, R ¢, e, 6 gag-yoo
Investors are requested to periodically review and update their KYC details along with m :T'g“%“;ﬁ?ﬁ w%,ﬁw % | woc. () oft. Faefta . grmes (e Y. FIATATS TS A FEAR | . 2, uu, 043/
their mobile number and email id. ’ oo be ) T G HAS R ko3, U A1 M & o1 Ao, AU S | (o u S g .
ATER G 20T A i, ot Fergret % e face o 8 08 .| s fo., wite . 2y, e ¢, e, T qFE-voo voc. (1) R YA ER ®. 38,316,000/~ ffrra
To increase awareness about Mutual Funds, we regularly conduct Investor Awareness THT aiTﬁn . Tt ﬁ'—r oft. forgret ®. oY, STfYT ATe (ATeT ST T . VAT e A o FEE Sy ) puiel)
Programs across the country. To know more about it, please visit https:/www.icicipruamc.com TET e uet R Aiew. e/ foraena st . f IRH) (FAGR 9 THIER) (&) 7A@ H. ITQTaTS gt T HEA HL | oy 0f. 307y T
or visit AMFI's website https:/www.amfiindia.com SeegeE /TanEsl/ () /3 2ue / s ‘_)3“ TATSITS $[ATe 7<) TG AT (FFter o FHER) (‘o) Ford sMgerest
. . : 83-93/30%3 Faid wiar sttt TTSATST TehTL : WhIT AT | o STes 1T Hord ATEETEE U, AT A= HREIR IR (FHen d ®. 20,000/~
Mutual Fund investments are subject to market risks, Hioen fo. = wee ue e )(4)3: HTeH YA (WA . TATETS AT T HERIR
IEEE HIAF S TEl RN awE) (3 gmwmzﬁmwmm
read all scheme related documents carefully. e 8 et . 7 2%, T AR) S (55, ' 3 ;4 KA, ¥, S
afafamt, swen faw wusE, el 5. 44, T 4o A, T -0 o,
TA.UH. Wyt Wi, wEreeH (49.), 3 TacTmaT=h arfra anfin a®: 25.00. ?o?xﬁ?ﬁvv 2%.00 @T. AH. 4.00 AT,

Gag-¥0008Y TATHE R TIHT 3. ¥3%
T Y34 (I TeX Fele 71 3g@)
= YT 3.

#1, oft. fagred Tan enfor @, T
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TAVERNIER RESOURCES LIMITED

REGISTERED OFFICE: PLOT NO- 42 CTS NO 1(PT), VILLAGE DEONAR, NEAR MAHESH PHARMA,
400043 | CIN: L51909MH1994PLC193901

ANCILLARY IND ESTATE, GOVANDI MUMBAI -
CONTACT: 8879382912 | EMAIL ID: tavernier.resources@gmail.com
Recommendations of the Committee of Independent Directors (“IDC”) of Tavernier Resources Limited (“Target Company”

or “TC”) under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) fector sraTa e et et wat wele %) TST&A 3. &, AV ARG 3. ot | (§) W. WEehlegrse 3t 2fEm &, (Fefenr) () ofm. fomet | . 2,%0,33,48 3/~ (5. :
Regulations, 2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the Public Shareholders of the fersht Tfon e sHvaATaTd) HOTes AT 3, ST T, AT oE %, 32 /% T | Fen AR (W1 TEER) U9 (3. % ST 2 e A | U i e ®. 23,23,000
Target Company (“Open Offer”) made by Amit Vedawala (“Acquirer”). oA AR T SR FIvCTE S, oo, et i, fean: 3w ¥38 30 | WET): 2R, QFN Ao Wiean REERE H-oi. | o g o i N
Sr. No. Topic Particular EARERIS I, ®HCR, antfefia R) FETEE F. %R, KA1 AW, Wifeaw | weEme fa., faex 1), viienug aehe TR, ansf, T gag- | ) 03.08.30% TAl =, ?‘uw@'
1. [Date June 10, 2024 FITAE o, fofera geen s wE T i-a10. G fA. wie ®. | ¥oo vo3 (3) W . AfEaR (TER) wwm: &1 /1, Tieft
Name of the Target Company ) - frsa o et FIIeAT v oft, Gaet-g), Afl, Tl Go-voo | . 33, At B wiem FamE, wE. #. Te, wewmE, guE- ~ .
2. (T0) Tavernier Resources Limited 1%[‘31'["”_“ ﬁj;ﬁr e E%Ta VAR 2 %:aﬁ %00 0%0. ®. 29,3%,000/ EEERaT
The Open Offer is being made by the Acquirer to the Public Shareholders to acquire R, T, T, 4, o, ST . FrteraTaTst
Details of the Offer pertaining | to 15,54,540 Equity Shares representing the 26.00% of the Equity Share Capital ot e e S, fosht, g, mmf’?\sww St F. .03
3. o TC of thg Targgt Company at a price of ¥ 16.50/7 perEqullty Share, aggregating to atqtal He@Egd, ded W, Fediganr, AT ST : Fihfceh ate ®. 20,000/~
consideration of ¥ 2,56,49,910 /- payable in cash in accordance with Regulation m TR, &M, JHR,
9(1)(a) of the SEBI (SAST) Regulations. ar, fovawd, gleafyer, 9, F. 90,000/
4. |Name(s) of the acquirer Amit Vedawala MRS, AIGH, @A, TFA TR 3 —FereraTsht T fT 9% 9306, ?o?xﬁvﬁvv 99.00 AT, A . 4.00 A,

Vivro Financial Services Private Limited
Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,

Name of the Manager to the ~ |Ahmedabad — 380007. Gujarat. India. & fhan e, TR, feagey 3.

5 offer Tel. No.: +91 79 4040 4242 | Email Id: investors@vivro.net I A A1 g ?rr(@w{-r
Contact Person: Shivam Patel | Website: www.vivro.net 90 ﬁaﬂﬁﬂ 1 Wsﬁ T W]?ﬁq’;ﬁ
SEBI Regislralion No.: INM000010122 | CIN: U67120GJ1996PTC029182 qUATEHE |.11..1§.¢;1|2g1{|ch|{|-1| FHSTI0]

Aditya Mhatre (Chairman)
e Mayur Vora (Member)

HAEWF AR, AN WS A FeL

6. Members of the Committee of ; T R,

Independent Directors

« Shailesh Vora (Member) q TR 7 Al T giER wiee ufswar
= All IDC members are Non-Executive and Independent Directors of the ot .
Target Company. STUUTTETEE TH. IiEH,
IDC Member’s relationship  None of the members of the IDC holds any Equity Share in the Target Company T 3= =ETEH

with the TC except Mayur Vora who holds 120 Equity shares in the Target Company. TIETSe 3. JUR¥I’RUL Y.
« None of the members of the IDC has any contracts or any relationship with the s F. o, v . 3, W, ®. 3%, Yo,000/-
Target Company. ‘:%% 3 ?HTﬁTI ¥, HiS @rEd,
- ) No member of the IDC has traded in any of the Equity Shares/ other securities of the HESEEES @?ﬁm
Trading in the Equity shares/ | Target Company during the: ’ A RIESIGED g-T i, el vl s @,
8. %%e;ﬂxlégﬁfs ofthe TCby 14 4 (Twelve) months preceding the date of the PA. . G T E Y TR . mgﬁ;—x?z 303 39 feud ®. 3,84,000/~
2. Period from the date of the PA till the date of this recommendation. qeraur HEiE gia e sf. HISH aﬁ‘?‘]?% - . 2,0%,20,903/
9 IDC Member’s relationship None of the members of IDC has any contract/ arrangement / relationship with e FEOE e o ¥R, 3y = Al S e 5. - (%) A. HOTHH TFACTEEA, HIcTeh WIGHAT STETH THIW EHT 9@ = qmaﬁzﬁaﬁwm .
" | with the acquirer the Acquirer. o ¥R 3 . Al A A A | (i) (2) oft. e v whe wE (wfen) o) o f =T st st
Trading in the Equity shares/ feciean Siespemed avia Fctear ¥ | orewg W e S AT | (5. ¢ s 2 W wEE D R 1908 7 20y, 18 1A, LN ®. 20,000/~ st
10. |other securities of the acquirer | Not Applicable (as the Acquirer is an individual) TR WIAETE HE WA AT (TR FSER . | siifirm e, srafauTen, Toe afdisEs, RE, ami-¥32 303. ) m*”"
by IDC Members ol forshl e sfead e1mea. wigEE ST Afe SEw e
The IDC is of the opinion that the Offer Price of ¥ 16.50 per Equity Share is fair and T, Sren, T, e, |eug, At wrer) .
Recommendation on the Open |reasonable in terms of the SEBI (SAST) Regulations. RO, WA e, AT, q@ %m;ﬁ HATH
11, |offer, as to whether the offer is [However, the Public Shareholders of the Target Company should independently S ‘sﬁs‘;ﬁn - 1%1:?1 Eﬁ—:rﬂ’ a ooodtouodguwT
fair and reasonable evaluate the Open Offer and market performance of the Target Company’s Equity g
Shares and make their own informed decisions with respect to the Open Offer. t“’ﬁ%' AT HTAAR FIOMATE Z AT TR : Teag qra
The members of the IDC have perused the following offer documents for fohal Bh  SFERAT FHIUICATE 3 - foremmamsit ari@ efon 4: 2¢.08.203% USHA A. 2%.00 AT AH. .00 AT

SIHTAT ATER hoddul ATEITH 1.
ALETERN =T 3T et B
AT TR e AR
14 feamr=an o114, SR T8ea™, qd
e HIEUATEE, I Sear

recommendation on the Open Offer:

1. Public Announcement dated February 23, 2024 (“PA”)

2. Detailed Public Statement published on March 1, 2024 (“DPS”),
3. Draft Letter of Offer dated March 6, 2024 (“DLoF”)

4. Letter of Offer dated June 05, 2024 (“LoF”)

wTe 3. oY, GEN Here, fam . o, adue

Based on the review of the offer documents, the members of the IDC have feyf 7 T SHaER e WA o
1o |Summary of reasons for the | considered the following factors for making the recommendations: Hﬁﬁj s 5 o - ¥ i el (%) ofter. et T foroseht (e /TEVET) W | E. 34,063,937/
recommendation 1. The Acquirer intends to support the management of the Target Company in their e ’ N '?'%‘*Zﬁ%ﬁ S Mk g/o03, W@_}S; ST S, WA Ficte, (K@:_:;{FI‘I’@ SRET | &, 2§,8%,000/-
efforts towards the sustained growth of the Target Company. S T, T R I T, A o M. TS~ | meErg (), . am-vRe Yok, TSI SR THATE 7))
i i FATIHTN AT HATHZAT FARIEA ¥tofof. . () sfm. iftrepT wigvrer s (+fiER) 03.08.30%% TSl LR RACRC | e fer 3
2. The Acquirer shall be classified as the promoter of the Target Company and f e N s S T, R 3
the existing promoters shall cease to be promoter of the Target Company in Epreateaiin 9333 - T HA TR F. R, 3 T b
accordance with SEBI (SAST) Regulations and SEBI (LODR) Regulations. T AT st q_ ;w; m[g QZ' TS, GHE-¥00 083 F. 20,000/~
3. The Equity Shares of the Target Company are infrequently traded on BSE in terms e FraTE ufEr weie $Hi A-201
of Regulation 2(1)(j) of the SEBI SAST Regulations. 3, AR 740 HrE v' é forermaTei T o1 3e: $3.06.30%% USA A, §%.00 AT, T H. 4.o0dT.
4. The Offer Price s in accordance with 8(1) and 8(2) of the SEBI SAST Regulations. ’ %2 YR foe s .
T TfET TR, el K CHS
13. |Disclosure of Voting Pattern | The recommendations were unanimously approved by the members of IDC. SE1 HSeATaR, 60 B s feug

TR, et (9.), f. 3mi-401101

14 Details of Independent

Advisors, if any. None = Td geheieR e St
15, |Any other matter(s) to be None feha Siferfea aTEeTeR T Teg .
highlighted . i i i i _ i 17 7 weg 3. 355 fewm . 2 . SIAERIHAT SATTATE Schiued T SvamErd) e $-fofema a1 [Eerer B, THuadH fa. =it ae@rse www.mstcecommerce. comwﬁzmwé@mﬁﬂm
“Tp the best of_ our knowledge and belief, after making the proper enquiry, the information coqtalned in or accompanying 3, ieuft feer 7 3ufrear ot 3 qifi TR
this stqtement_ls, in all materlgl respec_t, true a_nd correct gnd not misleading, whether by the omission of any |nTormat!on O_f SRR A Aeft 3T 3 . 033-33%000R0/ 33¥00078/23¥0003R TR FaT e S froft ot 1z S
otherwise and includes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations. . o N JESTaR 3
For and on behalf of the Committee of Independent Directors of aTegeht a ﬁ?&aﬁ-ﬁa még'( e 9 Teurdamet ibapiop@mstcecommerce.com ifor Sume ferdiardt ibapifin@mstcecommerce.com s T FIETET. B .
Tavernier Resources Limited | | w=ort 7 aweet sm. Toremchat qefict SAfon firsashefien w1gmTE v forera 31 Snfor i F1 https:libapi.in 1 He w1 SO0 AT T Heifid THLHOMEATS! oo Fedelrs HHiH
Sd/- SR @ e 53 9003034038 M 098 -¥%2 08232 I TS HILTET.

SIEAERAT https:/libapi.in 37T www.mstcecommerce.com Hg JeaTse Hed firesehei= wY SLdH1 St g freseha STTar<t shuTeh STORVATET Hggl QUaTd 3 3772,
feerTon: garg /oot wdt/ -
famieR: 00.08.20%% wifergpa arfareTdt, $feam o

Aditya Shashikant Mhatre

Chairman - Committee of Independent Directors
DIN: 08279385

AdBaaz|

A/102, T Ft CHS, B.P. Road,

Date: June 10, 2024
TEEX &, 3M1-401105.

Place: Mumbai




